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CENTRAL. ADMINISTRATIVE TRIBUMAL <E%)
PRINCIPAL BENCH

CP 28/2001
0f 214571999
New Delhi, this the &éth day of February, 2001

Hon’ble Smt. Lakshmi Swaminathan, Vice~Chairman (J)
Hon’ble Shri Govindan S.Tampil, Member (&)

Ex.W/3ub~Ingspector vandana Sehgal
aged about 36 years
Previously working in Delhi Police
RAo 281, Satyva Niketan,
New Delhi.
. Petitionear
(By Advocate : Shri Sachin Chauhan)

VERSUS

Shri P.S.Bhushan
Addl . Dy, Commissionsr of Police
Police Control Room,
Sarail Rohilla, Delhi.
.« ~Respondent
(Depttl. representative Shri Jarnail $ingh,
a38T)
QR DE R _(ORAL)

HON’BLE SMT. LAKSHMI SWAMINATHAN, VICE-CHAIRMAN _(J)

Departmental representative has handed over a
copy of the order passed by the- respondents dated
E5-1-2001, copy placed on record. In this letter they
have stated that in pursuance of the order of the
Tribunal dated 28-~9-2000 in 0A 2145/1999, the
applicant has been allowed to join duties within three
days Trom the recelipt of the copy of this order.
Leérned counsel for the petitioner states that he is
satisfied with the implementation of the Tribunal’s
order. We also note that there is no wilful
disobedience of the Tribunal’s order.

2. In the above circumstances CP 28/2001 is

dismissed. Notices to the alleged contemnors are

discharged.

' {(Smt. Lakshmi Swaminatﬁgﬁjw“
Member (A) Yice-Chairman (J)
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11.9.2000 |
MA 216172000 I R ‘ ;
(5 2145799 , -

Present: Sh. $.X.Sinha, proxy counsel for &h. Shankar
Raiju, Qounsel for applicant. ,

“h. anil Singal, proxy counsel for Mrs. Zasmine

ahmed, counsel for respaondents.
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This 1is an_application'for advancement of the
date of hearing. Since, the date has been fixed by the

Mon®hle Chairman to &.11.2000, post the -applicatlion

before Mon'ble the Chairman for orders. _ ’ B
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wi) ' ' (%.Rajagopala Reddy)
Member !
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